CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

<A.N0,2355/95
~ 0.A.N0,2360/95

HON'BLE JUSTICE CHETTUR SANKARAN NAIR (3), CHAaIRMAY
HON'3LE SHRI R.K,AHOOJA; MEMBER(A)

New Delhi, this 12th day of September, 1996

O,A,ND,2355/953

Shri Parkash

s/o Shri Chaturi Pd,
N.U.Fitter, T, NO.637
Signal Yorkshop
Northern Railuay
Ghaziabad,

R/o House No,2890/H
Krishan Kunj
Oelhi, ' ese Rpplicant

(By Shri G.0,Bhandari, Advocate)
Versus

1, Union of India through
The General Manager
Northern Railuway, Baroda House
New Delhi,

2, The Divisional Railway Manager
Northern Railuay
New Delhi,

3, The Chief Works Manager
3ignal Workshop
Northern Railway
Ghaziavad, eos Respondento

(By Shri P.5.Mahendru, Advocate)

0,A, NO,2360/95:

Raj Ram

s/o Shri Pitamber Daya)
MW, Fitter, T,.No,688
Signal Workshop
Northern Railuay
Ghaziabad,

R/o 1/9523, Rohtas Nagar
Shahdara
DELHI, eoo Applicant

(8y Shri G.D.Bhandari, Advocate)
Vs,

1. Union of India through

- The General Manager
Nor thern Railway, Baroda House
New Delhi,

Eontd.,,oz/@




°2-
2, The Divisiona} Rajluay Manager
Northern Railuay
New Delhi,
3. The Chief Works Manager
Signa] UorkshOp
Nor thern Railuay
Ghaziabad, coe RBspondantg
(By Shrj P.S.Nahendru, Advocate)
The aboye 8pplications having bagn
heard together on 12,9,1995 Trisunay

on the same day delivered tho
followingg . :

ORDER

Chettur Sankaran Nair (J3), Chairman

Rppeél) Rules, 1968 are pot attracted, Undar the
said Ryles, Suspension can pe ordered if ap officiag
is detainsg ingdustody for a perjod of Oxceading
hours¢ or more, A1 gives the impresign that thn
@pplicant vas arresteq ©n 26,10,1994 ang A2 shows

that he yas released on bail sometipe on 27.33,1§94,

2, - "Respondents do not controvert this

aspect in thejr Teply affidavit, Their case sesns

to be that ap eémployee can pe Suspended eyonp if ha g
not detained jn custody for 4g hours, That "y be
true, But Suspension which is purpofted. to bo

Made under Ryje 5(2) of the Raijuay Servantg (@isﬁipiina
& Appea}) Rules, 1968 can ©nly be  for the reaggn,

\ . s
that a person 18 detained for 48 hours or fore, In thg
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case on hand that condition hag nct beon satisfisd,

3. Ue allow the 8pplications ang GQuash  thg

¥

impugned orders, Ye make it clear that wo Bayr ngi

C

gone into any other contention. , No costg,
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WM
(R.K,AHOOJA (CHETTUR SANKARAN NAIR{3))
MEmg CHAIRmﬁN
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